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reports or even put up a counter- 
advertisement saying that that was false. 
This type of a thing not only undermines 
the image, but it creates revulsion in "the 
minds of the people who are, may be, in 
POK or in our side of Kashmir. Then it 
swells the ranks of the terrorists. It is 
part of a propaganda of Pakistan. It is 
part of their terrorism technique, which is 
being done. I think nothing is being done 
to counter it, not from today, but for the 
last three years; this is not being done. 

THE DEPUTY CHAIRMAN: Thank 
you.«Now, we will take up the Motion of 
Thanks to the President's Address. We 
have agreed that we are not going to 
have the lunch hour. But you can have 
your lunch.  .. (Interruptions)... 

SOME HON. MEMBERS: No. 

SHRI N.E. BALARAM (Kerala): At 
least, I do not agree. 

THE DEPUTY CHAIRMAN: We 
need your cooperation. Mr. Balaram, it is 
up to you. 

SHRI N.E. BALARAM: We can think 
about the special mention but not about 
the lunch hour. 

THE DEPUTY CHAIRMAN: Okay, 
if you want to have lunch, you are most 
welcome to have your lunch but other 
Members can speak during the lunch 
hour. If you may not like to stay here in 
the lunch hour, it is up to you. If any 
Member wants to speak in the lunch 
hour, why do you object to it? 

SHRI P. UPENDRA: Madam, we 
cannot speak to the empty Benches. 

THE DEPUTY CHAIRMAN: We 
want your cooperation. Some Members 
will be getting more time to speak. 

SHRI P. UPENDRA: There is no 
hurry. 

THE DEPUTY CHAIRMAN: They 
will be getting more time. Mr. Upendra, 
you will also be getting more time. It is 
for your own benefit, I am making this 
request. 

MOTION    OF    THANKS    ON    THE 
PRESIDENT'S ADDRESS —Contd. 
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"The Gram Panchayats which had 

utilised the funds could provide 

employment to a person for an 

average number of 11.44 days and 

15.68 days during 1989-90 and 

1990-91 respectively." 

 

 

"The plan of action instead of 

being prepared by Gram 

Panchayats was prepared by the 

Block Agency thereby ignoring the 

felt needs of the people." 
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SHRI N.E. BALARAM (KERALA): 

They have mentioned nothing about the 

Buddhists also. 

 

THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): Ram Nareshji, 

kindly allow. 

Smt. Sushma Swaraj to continue. 

Kindly do not interrupt. 

 

THE VICE-CHAIRMAN (CHRI V. 
NARAYANASAMY): Shastriji, it is 
Smt. Sushma Swaraj who is speaking, not 
you. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): No. interruptions 
please. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Digvijay 
Singh, from your party, when your turn 
comes, you can repudiate. Please take 
your seat. (Interruption) Mr. Digvijay 
Singh, please take your seat. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Ahluwaliaji, let 
her conclude now. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Madam, you do 
not reply to the interruptions. 
(Interruptions)  Mr.  Shastri,  Please  take 
your scat. 
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SHRI R.K. DHAWAN (Andhra 
Pradesh): Mr. Vice-Chairman, I am 
thankful to you for having given me this 
opportunity to speak on the Motion of 
Thanks to the hon. President's Address 
which he has given to both the Houses of 
Parliament. I am sorry, I will not be able 
to speak as loudly as hon. Sushmaji has 
spoken, for two reasons. Firstly, I 
strongly feel that this august House is not 
a public meeting ground where one has 
to speak full-throated. Of course, I can 
also raise my voice but the second main 
reason is that 1 have not yet come out of 
the sorrow and grief which I suffered at 
the passing -away of my cousin brother 
Yashpal Kapoor. He was not only my 
cousin brother, but he was the one who 
initiated me to Mrs. Gandhi. He first 
took me and introduced me to her. So, I 

have special respect and regard for him. 
That is why I will not be able to speak so 
loudly as I would have liked to and 
answered in the same tone. 

I was keenly listening to hon. 
Sushmaji. She is a very learned person. I 
know she is a scholar and I was sure that 
she would come out with some sort of 
constructive suggestions to help the 
Government, to sort out some of the 
problems, issues, which are confronting 
the nation, she would be positive in her 
approach, and while speaking on the 
President's Address she would not take a 
partisan line. But I think her political 
compulsions have forced her to hide her 
intelectual qualities. That is why she 
could not come out of it. And I should 
not be surprised about it, because after 
all, she belongs to the Opposition, it is 
her duty to do so. 

She has referred to Mr. Madan 
Bhatia's speech. Unfortunately, he was 
not there. Otherwise, he would have 
perhaps given a reply to her. I was here 
at the time when he was speaking. She 
said that he was taking the Congress 
Party line. This alone will let the House 
judge, gauge her own thinking, because 
she herself has spoken on the BJP line. 
She herself has taken the BJP line; that is 
why she think that everybody else has to 
speak on the BJP line and I am very 
glad to see that her thinking has changed 
and she has toed the line of the BJP. I 
am saying so because I know her. Her 
ideas, her thinking used to be entirely 
different before she had joined the BJP, 
When she was in the Janata Dal. 

SHRIMATI SUSHMA SWARAJ: 
Janata Party. 

SHRI R.K. DHAWAN: Yes, Janata 
Party. I do not want to enter into any 
argument or dialogue with her. She 
knows the—reality, she knows what her 
thinking used to be then and what her 
thinking is today. I think it is due to her 
polital compulsions and, therefore, we 
should not mind. 

My colleagues, Mr. Narayanasamy, 
who happens to be in the Chair at the 
moment, and Mr. Madan Bhatia, have 
given a detailed account of the issues 
confronting the nation and the resolve of 
the Government to solve those issues, the 
steps   that   the   Government   has   been 
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taking and proposes to take 
At the outset I would like to say, let us 
all search our hearts dispassionately- 
especially, Sushmaji--and if we search our 
hearts dispassionately, I am sure that we- 
-in fact, not only we here but every 
citizen in this country—would come to the 
conclusion that today India is facing a 
grave threat to her unity and integrity 
and the worst ever crisis since 
Independence. There is no second 
thought about it. It is the worst ever 
crisis that India has faced since 
Independence. Today the very 
fundamentals of secularism, which are the 
foundations of India's basic structure, 
have been imperilled as never before in 
the history of her Independence. It is 
very amazing. I can say, it is an irony of 
India's fate that while all of us are 
approaching the 21st century, some of the 
pepople and parties are hellbent on 
taking the country back to the 16th 
century. They want to take the country 
back to the 16th century when religion 
was supreme, when the nation and 
politics were subordinate to religion. 
What used to happen at that time? When 
one looks at history, one immediately 
comes to the conclusion that Popes, 
priests and maulvis were supreme and it 
was they who used to lay down the rules 
of governance of the State all over the 
world. 

I want to remind the House-to refresh 
the memory of hon. Members—that the 
Congress, by the forty-second 
amendment to the Constitution in 1976, 
had added the words—and I quote the 
word "secular" and the world "integrity" 
in the Preamble to the Constitution. The 
Congress Government added these 
words. But what has happened? What are 
we witnessing today? These very words 
arc on the verge of being wiped off and 
are sought to be replaced by the words 
'theocratic" and "fragmentation". You 
can imagine the state of affairs created in 
this country by certain parties when those 
very words which were put in the 
Preamble to the Constitution by an 
amendment arc sought to be replaced 
by the words "theocratic" and 
"fragmentation". 

As the hon. House knows, I have had 
the privilege of watching the development 

of Indian political history from close 
quarters for over a quarter of a century. 
There has hardly been any political 
development in the country during the 
last 25 years of which, if I may say so, I 
have no intimate knowledge because of 
the privilege bestowed upon me by 
Indiraji first and, later, after a short 
interregnum, by Rajivji. So, knowing the 
developments of the Indian political 
history as I do, I can say that attempts 
have been made from time to time to 
undermine the secular principles on 
which the entire edifice of the nation was 
built. I knew it from close quarters. 
Every time attempts have been made in 
this regard. It is a fact of history. 

Our friends from the Opposition, the 
Jana Sangh, cannot run away from 
history. The Jana Sangh which has 
transformed itself now into the present 
BJP, accepted secularism. You cannot 
deny history; it is there. They never 
accepted secularism as a postulate of 
Indian polity. Under one pretext or the 
other, the Jana Sangh, in its present garb 
of BJP, had sought to arouse the 
religious frenzy of the Hindus-not 
because they have any love for religion or 
any devotion to religion but purely for 
the purpose of gaining political power. It 
is not out of any love for religion but 
only for political power, only for the 
pursuit of politican gains, with the 
ultimate design of turing India into a 
Hindu State. 

2.00 P.M. 

Their aim, their design was absolutely 
known. Even today we all know that they 
have no love for religion. They only want 
to exploit the situation for their political 
ends. 

What did they do to achieve this end? 
In the early 50s they took up the cudgels 
with the Congress Party in the name of 
the Hindu Code Bill. It made no 
headway. All of us know, this august 
House knows, it made no headway. In 
60s it look up the cow-slaughter issue. It 
made no progress. What happened then? 

It was ony in the 70s—especially for 
Sushmaji because she was objecting to 
what Mr. Madan Bhatia said- that it was 
invested with respectability when it got 
merged with the Janata Party. The BJP 
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had no locus standi in the country before 
that. People know their game, their game 
plan. But it was invested with 
respectability because it joined hands 
with the Janata Party. 

After that the task became easier. 
Today it has become such a menance. 
Today I say with authority that it has 
become a menance to the very basic 
tenets of the Constitution and to the 
unity and integrity of India. Why so? It is 
because of the upon encouragement, 
Sushmaji, it got from the Janata Party at 
that time. Those people, those senior 
leaders of the Janata Party, after feeling 
frustrated, wanted to capture power, and 
it order to capture power, those people, 
those senior leaders who were in the 
Congress Party, threw all their ideologies; 
policies, aims to the winds. 

 
THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY): Madam, you had 
your say. 

SHRIMATI SUSHMA SWARAJ: 
Why is he addressing me, then? He 
should address you. If he addresses me, 
then he will have if, you ask him to 
address you, to address the Chair. 

SHRI R. K. DHAWAN: You referred 
to Bhatia again and again. 

THE VICE-CHAIRMAN: (SHRI V. 
NARAYANASAMY) He will address 
the Chair, not you...(Interruptions) 

SHRI R. K. DHAWAN: Mr. Vice- 
Chairman, she addressed Bhatiaji again 
and again ........(Interruptions) 

THE VICE-CHAIRMAN: (SHRI V. 
NARAYANASAMY): He is not 
addressing you. He is referring to your 
speech. 

SHRI R.K. DHWAN: I am not 
addressing you. I am addressing the 
Chair. I am only referring to your 
comments. 

THE VICE-CHAIRMAN (SHRI Y. 
NARAYANASAMY): He is referring to 
your speech. 

SHRI R.K. DHWAN: It was ony in 
the 70s... 

SHRIMATI SUSHMA SWARAJ: I 
will go. Otherwise, he will sec me and 
get provoked. 

SHRI R.K. DHWAN: No, no, no. 1 
will feel very happy if you will be here to 
reply to any questions I want to ask you 
on some of the points raised by you. But 
you are running away. 

But what has happened? It is pity that 
the BJP has outstripped these political 
parties. Those very people, those very 
parties which gave respectability to the 
BJP have been outstripped by the BJP. I 
can say, you can say, it is a good luck of 
the BJP or a bad luck of other political 
parties. I can't say. They will judge it by 
themselves. Those political parties were 
responsible for lending legitimacy to it 
because it was able to catch on an issue 
which had a strong, emotional, Hindu 
appeal which, it fitted with the 
philosophy of the Jana Sangh, now the 
so-called Bharatiya Janta Party. This is 
the respectability which was given to this 
party. Hence the present state of affairs 
in the country. So, even though my 
friends are objecting to statements by the 
BJP, I say that they are mainly 
responsible for giving respectability and 
crdibility to the philosophy of the BJP. 
They have done all this. 

What is the result? The result is before 
us. We all know that the country has 
been thrown into a total chaos. And that 
is what, in the opening paragraph, the 
hon. President's Address says. It has 
struck the right note by saying: 

"Political parties, intellectuals, opinion 
leaders and others must all strive to 
counter the communal propaganda 
that has been let loose so that the 
country can proceed with the task 
of building the nation and 
reasserting out fundamental 
values." 

The President in the opening paragraph 
says so. So, this only shows the chaos and 
conditions that have been created by the 
BJP in this country. The greatest issue 
before the country today is how to 
restore peace, harmony and security of 
the people and how to meet the challenge 
that has been thrown up by the BJP to all 
the principles that India stands for, to the 
foundations on which the Constitution of 
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India is built, to the rule of law which 
was torn to pieces by the BJP at 
Ayodhya. This is what is required at the 
moment in the country. What this Sangh 
Parivar and the BJP are trying to 
present to the country is not a political 
system. They are not interested in any 
political system. They are only interested 
in one thing i.e. power. Come what may, 
they must come to power. So, their aim 
is not Hindutva. As I said earlier, I know 
their love for the religion. I know also 
their love for Hinduism. It is not 
Hindutva they are propagating. It is not 
the cult of Ram Chandra Ji that they are 
propagating. What they are harping on in 
the name of Ram Chandra Ji is 
something else. They are striving for 
something else. What is that? It is for 
dividing the nation. It is aimed at 
breaking up the nation. Sushma Ji has 
gone away. I am sorry I will not be able 
to say. (Interruptions). 

While referring to our party she was 
saying that there was no discipline in our 
party, that Ministers are saying something 
and all that. I do not understand how she 
is bothered about the discipline in our 
party. We know how much our party is 
disciplined. We do not want sermons 
from anybody, especially from the BJP. 
We know how disciplined our party is, 
but I can give you an example of 
discipline in thier own party. Can you 
understand the anger and frustration 
Advani Ji had on a very simple issue, 
when Padma Vibhushan was awarded to 
Vajpayee Ji, what amount of frustration 
and anger he displayed? This is how you 
are going to teach us about unity in the 
party. This shows the state" of affairs in 
your own party. Only one Member of 
your party has been awarded Padma 
Vibhushan for his qualities. The 
President of India felt that he deserved it. 
But here is a party which could not digest 
even this much, when Padma Vibhushan 
was awarded to a member of their own 
party. 

She was also saying that this 
Government will not last. The BJP 
leaders for the last one year have been 
harping on this. They know they are not 
going to succeed. Their only aim in this is 
to misguide the country, misguide the 
people, misguide the bureaucracy and to 
create apprehensions in the mind of the 

bureaucracy so that the programmes of 
the Government, the economic policies of 
the Government, the vigour, the strength 
and the commitment with which they 
would like to carry forward to improve 
the lot of the poor people, will be 
hampered. They are not interested in the 
welfare of the people. At the moment 
they are not in power, for which they are 
dying. The only thing that they want to 
do is to create a fear psychosis in the 
mind of the bureaucracy. Every day they 
are saying the Government will not last. 
When it does not last we will see. But 
you are mistaken. I can assure you that 
the Government will complete its full 
term and will fulfil the pledges that have 
been given in its election manifesto and 
would carry forward the programmes and 
policies to uplift the down-trodden and 
the poor masses of the country. So, they 
should not bother whether the 
Government lasts or not.  (Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Gautam, 
your Member got her chance to speak. 
Do   not   interfere   when   Dhawn   Ji   is 
speaking. 

SHRI R.K. DHA WAN: Hon. Sushma 
Ji was justifying the boycotting of the 
President's Address by the BJP. I am 
surprised that a learned person like her 
should put forward such sort of an 
argument for boycotting the President's 
Address. This only shows—of course, 
they have shown it time and again—that 
the BJP has no respect for the 
Constitution. The President's Address is 
a constitutional requirement. By 
boycotting the President's Address they 
have further displayed that they have no 
respect for the Constitution or for the 
constitutional system or for the 
Parliamentary system or conventions. 
Simply writing of a letter to the President 
that they would not be able to be present 
does not absolve them of the 
responsibility of showing respect to the 
Constitution, to abide by the 
Constitution. This shows they have scant 
regard for the Parliamentary system. 

If they come to power, what will they 
do? God may help the country. When 
they have no respect for the system, for 
the rule of law, for the Constitution and 
when they cannot show respect even to 
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the Constitutional system, to the 
President, only God knows what they will 
do when and if ever they come to power. 

I am sure God will not be able to 
answer this because they will never get an 
opportunity when God will have to 
answer this. 

Another thing they have done is 
boycotting the proceedings of the 
Parliament. They owe a responsibility to 
the people who have elected them and 
sent them to the Lok Sabha or the Rajya 
Sabha. Have they not done a disservice 
to the people by boycotting the 
President's Address, who have sent them 
here? They are the representatives of the 
people. I feel that they have done a great 
disservice to the people who have sent 
them here. 

What is their main aim? When the BJP 
is resorting to such tactics and means, 
what is their main aim? As I said earlier, 
their main aim is only to capture political 
power, come what may. Do you know 
about BJP's Bharatiya Sanskriti? The 
BJP's 'Bharatiya Sanskriti' can never be 
found anywhere in the history of India 
where Ram is known for his utter 
selflessness in upholding the highest 
devotion to ideals of service, duty and 
commitment to the people. But the BJP 
has given a new dimension to this. The 
BJP has given a very beautiful and new 
dimension to this. 

 
This is the cult they are trying to preach 
in the name of Ramji. 

 

What is their record? Now they are 
talking and teaching us about the 
discipline in our party. You know that all 
the BJP leaders are on record that the 
demolition of a mosque was done by 
elements who were not under their 
control. What does it mean? This is your 
performance. This is your record of 
service to the country. This only means 
either you have lost control over your 
cadre or they have taken over by lumpen 

elements. Either you have no control 
over your cadres or they have taken over 
by lumpen elements. All your senior 
leaders are on record, "We have no 
control over them." You can imagine 
about it. 

There is an old saying, "You can fool 
some of the people all the time, all the 
people for some time." But never forget 
my friend....(Interruptions) ....Mr. Vice- 
Chairman, Sir, the BJP should not forget 
that they will not be able to fool all the 
people all the time. They have tried their 
best to fool the people for some time but 
they will not be able to fool all the 
people all the time. People know about 
their strategy. People know about their 
thinking. People know about their mind, 
how they want to destroy the basic 
structure' of the Constitution, how they 
want " to destroy the well-established 
conventions, how they want to show 
disrespect to the Constitution. Ultimately 
their main aim is to capture political 
power. But they should not forget that in 
this game they now stand exposed before 
the public. People have become fully 
aware of their doings. 

 

SHRI R.K. DHAWAN: Every time 
you

used to say: 

Mr. Vice-Chairman, Sir, this only 
shows that they are not interested in the 
welfare of the people of the country. 
They are always interested in disruption, 
disrupting the economy of the country, 
disrupting the system of the country, 
disrupting the Constitution of the country 
because it is their old habit. They cannot 
give it up. 

What happened in 1977? In 1977, they 
joined hands with the Janata Party and 
became Ministers. In order to become 
Ministers, they had even demolished their 
own "party. The then Jan Sangh was 
finished. The Jan Sangh party jumped 
into the Yamuna river. They could not 
keep it up because their thinking is only 
to lead towards destruction. So they had 
destroyed the Janata Party and the Janata 
Party Government. 
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What happened with Mr. V.P. Singh's 
Government? They joined hands with the 
V.P. Singh Government. They lent 
support to him and tried to take as much 
benefit as was possible in the matter of 
appointments of officers to the judiciary 
and in other fields. When they came to 
know that Mr. V.P. Singh also started 
realising the game of the BJP they 
abandoned the V.P. Singh Government 
also. So, this is always in their mind. It 
does not surprise me when they say. 

 because they believe in this 
gimmick. They join some party, allow it 
to form the Government and allow the 
Government to run for some time and 
then get away.  

Definitely elections will be held, but at 
the proper time, when the Congress 
Government completes its full term, 
much to your disappointment. 
(Interruption). You will be so 
disappointed that in this very House you 
will say that 1 was right and my party was 
right and your party's thinking was totally 
wrong. 

 
SHRI R.K. DHA WAN: They are also 

very clear in this strategy at times. 

SHRI SANGH PRIYA GAUTAM: Of 
course. 

SHRI R.K. DHAWAN: You did not 
hear the last two words. They are very 
clever in this strategy at times. All the 
time you cannot be clever because you 
cannot fool everybody all the time. 

They seem to have adopted a two- 
pronged policy. The first is to pursue this 
policy of violence and instigation of 
communal frenzy. Firstly go on 
instigating communal frenzy as much as 
you can. Go on pursuing the policy of 
violence. The second is to use Parliament 
to project an image of reasonableness. In 
Parliament, they want to show an act of 
reasonableness. Sushmaji was also saying 
that they have respect for the 
Constitution. They want to show to the 
public that they are reasonable and 
committed to the Constitution and 
democracy. But we all know how much 
they are committed to the Constitution, 
how much they respect the Constitution. 

From where have they learnt this two- 
pronged policy? There is nothing new in 
that. This is exactly what the Nazis did in 
Germany under Hitler to capture power 
by using democratic institutions and then 
destroy them. This is what the Nazis did 
in Germany. So, they want to capture 
power by using democratic institutions 
with the ultimate aim, goal of destroying 
them. Their policy is absolutely clear. I 
often wonder what their thinking will be. 
How are they thinking? Do they apply 
their mind or not? What has gone wrong 
with these people or with their party? 

If you look at the amendments they 
have moved, you can imagine their 
thinking Although there are many, I will 
give only one example. Amendment No. 
4 is moved by Shri J.P. Mathur, Shri 
Viren J. Shah, Shri K.L. Sharma and 
Shri Bhandariji. In this amendment, they 
have clubbed together Jammu and 
Kashmir, Rajasthan, U.P., Himachal and 
M.P. Look at their thinking! They have 
clubbed them together! Even a naive, 
even an ignorant person, even an illterate 
person in this country, knows that the 
situation in Jammu and Kashmir is 
entirely different from the other States. 
There in Jammu and Kashmir, we are 
fighting against whom? We are fighting 
against terrorists. And which terrorists? 
The terrorists supported by Pakistan. A 
small minority of misguided youth are 
attempting to hold the State to ransom 
with the power of the gun. The situation 
in Jammu and Kashmir is this. But they 
have clubbed it with the other four 
States. In the other four States 
mentioned in the amendment, the rule of 
law and the Constitution were both 
flouted by the BJP Governments in 
power at that time. They just ignored the 
Constitution. They mobilised people in 
the States to hoodwink the Judiciary and 
the Centre. So they had to be dismissed 
in order to save democracy and to avoid 
communal frenzy. The situation in 
Jammu and Kashmir and Punjab has 
been compared with these four States. 
But, as I said earlier, even an ignorant 
man, an illiterate man, knows this. This 
only shows their line of thinking. 

SHRI JAGESH DESAI (MAHA- 
RASHTRA): Bankruptcy of intelligence. 
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SHRI R.K. DHAWAN: Of course, 
there is oankruptey of intelligence. The 
question that often comes to my mind is, 
will the BJP ever ponder, will it have the 
time to ponder, over the loss that the 
country has suffered in economic terms as 
a result of communal distrubances since 
December. Will they ever think what 
they have done to the country? How 
much loss has occurred in econpmic 
terms? If they really think about it, it will 
stir their conscience. If you look at the 
figures which have been published, you 
will be astonished I have had occasion to 
see it only in today's newspaper. 

Mr. Vice-Chairman, Sir, through you, I 
would like to bring to the notice of the 
House that the loss of gross value of 
output and of goods and services would 
be Rs. 1250 crores; loss of trading 
business is Rs. 1,000 crores, loss of 
export is Rs. 2,000 crores, loss of revenue 
to the Government is Rs. 150 crores and 
loss of properties is wroth Rs. 4,000 
crores. Have they gone so bankrupt that 
they can not even imagine as to how 
much loss the country has suffered in 
economic terms? Is this not a matter of 
concern for the entire nation? This is 
certainly a matter of grave concern for 
the entire nation. It is the BJP party, I 
will say, it is the BJP party more than 
any other party in the Sangh Parivar, 
which often takes shelter by saying that 
those people, who indulged in this, were 
not under their control. No, it is not 
those parties, it is not the members of the 
Sangh Parivar, who are accountable to 
the public. It is the BJP party that is 
accountable to the public. The people 
have chosen them. They have not chosen 
the Sangh Parivar members or the 
Bajrang Dal members. All those people 
have come on the BJP ticket. They are 
responsible; they are accountable to the 
public for the disruption and damage that 
has come in the wake of December 6th 
distrubances in which the BJP 
participated. Since the BJP participated 
in it, they are responsible for this. 

Now, I will come to the other points 
mentioned by the hon. President. The 
hon. President also mentioned about the 
spread of terrorism in Punjab and Jammu 
and Kashmir engineered by Pakistan. We 
have   also   seen   the   manifestation   of 

another kind of terrorism in Andhra 
Pradesh. We all know that we are still 
facing the menace of terrorism in North- 
East, again with the help of Pakistan. 
What do we need at this time? The only 
answer that comes to my mind at the 
moment is that the country needs 
stability. If there is stability, the country 
will be able to meet the challenge of 
terrorism, will be able to finish the 
menace of terrorism. But it is possible 
only if there is stability. If there is no 
stability, nothing will be possible. 
Terrorism, in any form, whether it is 
ideological, ethnic or religious, cannot be 
tolerated. It is very clear. It cannot be 
tolerated. In order to meet this challenge, 
whatever means are available 
—constitutional, legal, administrative and 
political—should be used to curb 
terrorism. I strongly recommend this. If 
there is genuine dis-satisfaction among 
the people in a particular region or area, 
the same can be sorted out through 
dialogue. In this regard, I want to remind 
the House that we have had very useful 
and peaceful negotiations with AASU in 
Assam, with MNF in Mizoram, with 
GNLF in West Bengal and very recently, 
with the leaders of the Bodo movement 
in Assam. So, why can't we resume the 
method of dialogue and discussion in case 
there are any differences of opinion on a 
particular issue? Why do we resort to the 
acts of vandalism in which the BJP 
indulges? They forget that our 
Constitution and our system are flexible 
enough to accommodate any point of 
view. I want to join............ (Interruptions) 

SHRI SANGH PRIYA GAUTAM: 
Why don't you join the BJP? 

SHRI R.K. DHAWAN: I can never 
think of it in my life. There will be no 
BJP. So there is no question of joining 
the BJP. You will see this in the times to 
come that the BJP will join hands with 
either Left Front or again go to V.P. 
Singh and touch his feet saying: "Take us 
back because we want power." So there 
will be no BJP. From Jan Sangh, you 
came to BJP and I think you have 
already thought of the third name which 
you are going to have. There will be no 
BJP. So the question of joining the BJP 
does not arise. You yourself will be a 
member of a new party. I know it. 
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I want to join my voice with all of you 
to express concern that Pakistan is 
carrying on a proxy war against us from 
all directions to convert our country into 
a soft State. In fact, the acts of Pakistan 
in training Indian natioinals—I think 
with this at least my friends from the 
BJP will agree—on our soil and arming 
them with lethal weapons and hurling 
them across India—sometimes under the 
cover of heavy bombardment to fight the 
armed forces of India and dismember 
India. It is tantamount to naked 
aggression against India under the 
international law. I am sure, my friends 
of BJP will at least agree with this that 
this is a naked aggression against India, 
but till today they have never raised 
their voice against this, they have never 
said a word against this. 

I want to refer to a paragraph 
regarding Economic Reforms: "The 
Economic Reforms which were initiated 
by the hon. Prime Minister, all of us 
know and in their heart of hearts they 
also know, have started showing results." 
I need not go into the figures of 
achievements so far as Economic 
Reforms are concerned because they are 
all before you and all of you know that 
recently the Economic Survey report was 
submitted to Parliament and all the 
figures are there. I have the figures with 
me but I feel repeating them would be a 
futile exercise and would be wasting the 
time of the House. Some people who 
are having a wishful thinking thought 
that with the Ayodhya developments, 
the securities scam and the communal 
blood-bath, the Government would have 
to go slow with the Economic Reforms' 
programme, but the Government was 
very clear in its thinking, very clear in 
its thinking and I am happy to share 
with you that the Government has not 
only not gone slow but has stepped up 
the task of liberalisation and is keeping 
the Reforms on the right lines. So they 
are dismayed on this account also. My 
sympathies with them. Economic 
liberalisation is the only important 
programme, domestically and 
internationally, that can help the 
Government to overcome the present 
crisis and to move towards 
industrialisation    without    which    social 

transformation  of  India   and  eradication 
of poverty will remain a pipe-dream. 

All'of us also know that the Budget 
for 1993-94 has been presented and, of 
course, this is not a discussion on the 
Budget—the discussion on that will take 
place later on and I will speak at that 
time with details about these issues—but 
I want to take this opportunity to 
congratulate the hon. Prime Minister, 
the Finance Minister and his team for 
the simple exercise they have done. This 
is aimed at boosting the economic 
growth and employment. This will take 
the country towards the fulfilment of the 
main goal of Economic Reforms, 
reducing the fiscal and foreign exchange 
deficit and curbing the inflation and for 
this the Government deserves the 
congratulations not only of mine, but, I 
think, of the entire House. 

Regarding enhancement, what they 
have done in the Budget is also before 
you. The Budget has been presented. 
Enchancement of standard deduction, 
reduction of excise duty and import 
duty, tax holiday in power sector and 
industrial undertakings in the backward 
States and specially in the North Eastern 
States will go a long way towards 
regulating the economy. It is a matter of 
record that for the first time in the last 
one decade the deficit is only Rs. 4,314 
crores which, of course, is much less 
than the figure of loss in economic terms 
which I quoted to you. The country has 
suffered this loss because of the doings 
of the BJP at Ayodhya and the 
developments thereafter. 

Of course, there arc one or two things 
to which I would like to draw the 
attention of the Finance Minister. The 
salaried persons are facing a very 
difficult time and they do need some tax 
relief. I think he should consider giving 
some relief to the salaried persons. 

While I fully support the convertibility 
of the rupee, I request our economic 
planners that due care should be taken 
to ensure that the prices of petroleum 
products and fertilisers do not increase. 
Due care should be taken to see that 
their prices do not increase because of 
this. 
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If we come to agriculture which has 
been referred to in the President's 
Address, due attention has been given to 
the agricultural sector which is the core 
sector of the Indian economy. All of us 
know that. The Government has already 
announced measures for increasing sugar- 
cane, rice, wheat and pulses prices giving 
immense benefit to the agricultural 
sector. Some people from the opposite 
side might say that there has been an 
increase in the fertilizer price. Yes. I 
agree that there has been some increase 
in the prices of fertilizers. But we should 
not forget, as the hon. President has said 
in his Address that the Government has 
provided sufficient cushion to absorb its 
impact in the form of financial grants to 
the States. I am very happy the hon. 
President in his Address has also brought 
out the programmes adopted by the 
Government in respect of Safayi 
Karmacharis. It is gratifying to note that 
a statutory National Commission for 
Safayi Karmacharis has been constituted. 

Now I refer to the paragraphs 
regarding Scheduled Castes and 
Scheduled Tribes. The activities of the 
National Scheduled Castes and Scheduled 
Tribes Finance and Development 
Corporation have been given a boost by 
raising the authorised share capital to 
Rs. 125 crores. This will go a long way in 
solving the problems of Scheduled Castes 
and Scheduled Tribes. The Government 
has always been concerned about the 
welfare of the Scheduled Castes and The 
Scheduled Tribes and this is not a 
concern that is born today. Let my 
friends from the opposite side know that 
this is the commitment of the Congress 
Party. This is the committee policy of the 
Government. This is not the result of any 
political expediency which they resort to 
or they adopt. The Congress never 
believes in adopting any policy for 
political expediency and unlike the 
concern of the Janata Dal for the 
Backward Classes, this policy for the 
welfare of the Harijans is born out of a 
deep-rooted commitment of the Indian 
National Congress to the cause of 
bringing social, economic and political 
transformation of the Scheduled Castes 
and the Scheduled Tribes ever since 
Mahatma Gandhi Assumed leadership of 

the Congress. This is a matter of record. 
I am not saying anything new or anything 
abnormal. This is a matter of record. I 
just want to say that as far as the 
Congress party is concerned, as far as the 
Government is concerned, its concern for 
the Scheduled Castes and the Scheduled 
Tribes is not born today. It was the 
social, economic and political philosophy 
of the Congress which was enshrined in 
the Constitution of India and it has been 
the heartbeat of its economic and social 
measures which it has adopted ever since 
independence. (Time bell) I need another 
five minutes. I have just two or three 
points more. 

It is also laudable that the Government 
has set up the Dr. Ambedkar Foundation 
to administer the various schemes 
associated with the name of the framer of 
the Constitution. The works of 
Dr. Ambedkar are also being translated 
into different languages. It is a very 
happy development. I welcome the 
Government's decision to make a full- 
length feature film on this great leader 
who, in association with Mahatma 
Gandhi, had brought about a tremendous 
awakening among the downtrodden of 
our country about their rights and social 
status in the country. 

It is a also heartening that the 
Government has initiated steps, initiated 
action, to implement the judgement of 
the Supreme Court on issues relating to 
the reservation of jobs in Government 
services for Backward Classes. As we all 
know, the Supreme Court had directed 
the Government to set up a permanent 
body within four months to prepare the 
final list of Backward Classes by inclusion 
of those who had been left out and by 
exclusion of those who had been wrongly 
included-and in compliance with those 
directions the Government has 
promulgated an ordinance. I hope and 
believe that some visible action will 
follow to belie those who are crying 
hoarse on the Mandal Commission and 
accusing the Government that it is not 
taking firm and committed steps to give a 
fair deal to the Backward Classes. 

Janata Dal are today posing themselves 
as the champions of the Backward 
Classes. They are just trying to pose as if 
they are the champions. They forget the 



309 Motion of thanks on [3 MAR:   1993]      the Presidential Address 310 

facts. May I ask them who took the cause 
of the Backward Class citizens in the first 
instance? Can they give us an example 
and let us know? Was it the Janata Dal 
or the Congress party? Or who? Can they 
find out? Let them go through the 
records. Let them read the history. Who 
took the causes first? It was the Indian 
National Congress. 

SHRI SANGH PRIYA GAUTAM: 
BJP. 

SHRI R.K. DHAWAN: BJP was not 
even born at that time. It was the Indian 
National Congress. {Interruptions). 

SHRI SOM PAL (Uttar Pradesh). 
Sir.. .(Interruptions). 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Mr. Som Pal, 
after him it is your turn. 

SHRI R.K. DHAWAN: I am not 
yielding. He can speak when his turn 
comes. 

SHRI SOM PAL:  Only one minute. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): He is not 
yielding. I cannot allow. 

Shri R.K. DHAWAN: I have stated 
the fact. If it does not suit him, I cannot 
help. He can speak when his turn conies. 
It was the Indian National Congress 
under whose guidance and leadership—it 
is for his information also—sub-clause (4) 
of Article 16 of the Constitution was 
enshrined in the Constitution. Sub-clause 
(4) of Article 16 of the Constitution is the 
sole foundation on which the report of 
the Mandal Commission has been upheld 
by the Supreme Court. I want to let him 
know who first showed concern for the 
backward classes. If this sub-clause (4) of 
Article 16 of the Constitution had not 
been there, there would have been no 
provision under which reservations could 
be made for the backward classes. He 
should not forget that. It was the 
Congress Party under whose leadership 
....(Interruptions). 

SHRI SANGH PRIYA GAUTAM: It 
was the Constituent Assembly, not the 
Congress Party .......  

SHRI R.K. DHAWAN: Whose 
leadership was there at that time? It was 
not the BJP. The BJP did not join hands 
with other leaders who were in the 
Congress at that time. 

At that time, those leaders also knew 
the game of the BJP or the Jan Sangh. 
Of course, later on, in order to have 
political power they threw all those 
principles to the winds and joined hands 
with the BJP. (interruptions). They do 
not want to go through the history. They 
only believe in destruction. They do not 
want to know the facts. What can we do? 
It is not our baby. It is their baby. I 
would like to say that the time has come 
for Parliament and the nation as a whole 
to consider whether we should once and 
for all bring about changes, more 
specifically, in the Constitution and in the 
legal framework, banning the use of 
religion in any form to the political 
advantage of any individual group or 
party. I strongly feel, the time has come 
for that. During the last session, the hon. 
Prime Minister had declared that when a 
party uses religious appeal to contest 
elections, the electroal battle against such 
a party by the secular parties becomes 
unequal and steps will have to be taken 
to rectify the situation. I think, probably, 
due to an oversight this aspect has not 
been referred to in the President's 
Address. But the fact that the time has 
come for electoral reforms, to rectify the 
situation can no longer be ignored. The 
Representation of the People Act should 
be amended to ensure that no political 
party will be able to exploit any religious 
issue or religious sentiments of any 
community for an electoral game. Before 
I end, I would also like to say one or two 
points more. Equally important is the 
cajiker of corruption which must be 
weecjed out. I strongly recommend that 
the institution of Lok Pal should be 
established at the Centre. It will be a 
watch-dog of probity of conduct in the 
administration of the country. 

I have always maintained and still of 
the view that Parliament is the supreme 
manifestation of the will of the people. 
Let there be no acrimony. Let there be 
no obstruction. Let there be no stalling of 
the proceedings in the name of Shri Ram. 
The proceedings of this House must be 
allowed to be conducted with dignity 
because the country has been spending 
crores of rupees on MPs to transact 
business for running this country for 
bringing advancement to this country and 
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by suggesting means and ways for 
removing poverty. If the Members here 
in the name of this excuse or that excuse 
keep on frustrating the proceedings of the 
House, people will not forgive us. People 
will not forgive us. We should never 
forget that it is the people who sent us 
here and they will not forgive us. 

The people of this country know fully 
well as to which party is looking after 
their interest; as to which party is 
safeguarding their interests. They know 
fully well which party is taking the 
country forward and which is taking them 
to the 16th century. They know which 
party is taking the country to the 21st 
century and which is trying to put the 
country behind by talking of religious 
fundamentalism and economic 
dogmatism. The country knows fully well 
about it and they have shown it during 
the recent elections in the North-East. 
With these words I support the Motion of 
Thanks. 

SHRI SANGH PRIYA GAUTAM: 
Thank you for giving so much publicity to' 
the BJP. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Shri Som Pal. 
Your party's time is one hour and 20 
minutes. There are four speakers and 
your time is 20 minutes. 

SHRI SOM PAL: Thank you for 
informing me about the time. 
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THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): How much more 
time will you take. 

SHRI SOM PAL: 1 will take around 35 
to 40 minutes. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBYTEY RAZI): Your party has 
been allotted limited time of 1 hour and 
20 minutes. You have already taken 30 
minutes. 

SHRI SOM PAL: But this is my 
party's time. 

There is no harm if I take a little more 
time. 
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THE VICE CHAIRMAN (SHRI 
SYED SIBTEY RAZI): Please conclude. 
You know, you are encroaching upon 
others' time. Please. 
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THE       NICE-CHAIRMAN       (SHRI 
SYED SIBTEY RAZI): MR. Pachouri, 
would, you please listen to me? You 
have already taken twenty minutes. We 
have shortage of time. 1 will request you 
to conclude wi th in  five minutes. 
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SHRI MOTURU HANUMANTHA 
RAO (Andhra Pradesh): Thank you, Mr. 
Vice-Chairman. I rise to comment on the 
President's Address. I regret to say that 
there have been many failures of the 
Government and they are not mentioned 
here at all. Many points are not taken 
note of. Some of the burning issues of 
the country are not pinpointed. That is 
why without these things this is going to 
be a whitewash of the present national 
situation. That is what I am going to say. 
And again, it is true that in the 
presidential Address communal amity is 
made the most important issue and that 
the demolition of the Masjid on 6th 
December has shaken the fundamental 
values. It had created menacing 
atmoshphere in the country. It Says, 
"The basic premise of secularism and rule 
of law has been threatened. Political 
parties, intellectuals, leaders and others, 
all of them must strive to counter the 
communal propaganda that has been let 
loose so that the country can proceed 
with the task of building the national 
strong and reasserting our fundamental 
values".   Our   fundamental   values   are 

sought to be put down or smashed. If 
that is the menace we are really facing, 
who is responsible for this? Is it stated 
anywhere that somebody is responsible? I 
am thankful to the President for having 
prompted the Government to take action 
in defence of the Constitution, secularism 
and judiciary. But what has happened? 
What has been happening? Many 
Congressmen have spoken about this. I 
patiently heard them. All of them were 
attacking the BJP. I thank them for that. 
But what have they been doing? Being 
the ruling party, what were they doing? 
How much were they appeasing these 
communal elements? They must also 
analyse. We are all prepared to join 
hands with all secular forces to fight 
against communalisrn. But, at the same 
time, if one party, the biggest party, goes 
on appeasing the communal elements. 
How far can we succeed? The menace is 
such that unless serious efforts are made 
this communalisrn cannot be rooted out. 
That is not mentioned at all the Address 
and that is not mentioned by many of our 
friends. No self-criticism, no self-analysis 
how these things had happened. These 
things had happened because of certain 
events which developed on December 6. 
On Ayodhya a White Paper is given. The 
Times of India has written an editorial 
comment that it is a whitewash. Why? 
the responsibility is put on nobody. All 
these things are simply mentioned there 
and the responsibility of the Congress, 
having failed to prevent the demolition, is 
not mentioned at all. It was before the 
Central Government. They had to act. 
They did not act. That is why the 
demolition took place. So, the question 
of stating all the facts that is has 
happened like this or like that is going to 
be an eye-wash a whitewash. We are 
seeing things like that. Here, in this 
Presidential Address also, there is no 
reference to the BJP, the VHP, the RSS. 
Who demolished the masjid I say the BJP 
because the Congressmen—I don't say all 
Congressmen—the Central Government 
in particular, have been appeasing the 
communal elements. The BJP has taken 
full advantage of it. They have advocated 
it. They have welcomed it also. Some 
people, some leaders of the BJP, might 
be saying this way or that way, but the 
original thing was that they wanted the 

 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTERY RAZI): Please 
conclude. Please try to conclude now. 
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demolition and they welcomed the 
demolition. That they cannot deny. Day 
in and day out the literature coming from 
their party exposes it. so, these are the 
conditions under which we are 
functioning now. The menace is from 
such an advocacy of demolition of 
mosques and other things. Why didn't the 
mention it here? It is a national menace. 
It is under-estimated by some people. My 
hon. friend, Mr. Dhawan, was saying like 
Jan Sangh this would also go down. Only 
if we act. If we don't act, how can the 
BJP go down? They have spread their 
remifications throughout the country, so 
many people are affected by this Ram 
Krishna or Babri Masjid. They are trying 
to divide the nation into two—the Hindus 
and the Muslims one other minorities 
also. Such a menace has to be fought 
with all the required energy at our 
command. That is not mentioned here at 
all. The point is: Why have they not 
mentioned the Shiv Sena? Why has none 
of our friends also spoken about it? Of 
course, Mr. Dhawan has mentioned 
about the deaths and loss of property. 
Bombay exploded like a volcano. How 
did it happen? After the December 
events were over, in January this volcano 
exploded in two Congress-ruled States, 
Maharashtra and Gujarat and particularly 
in Bombay. Why did so many people 
die? All bigwigs come from Bombay. 
They are there in our Central 
Government. Our Defence Minister was 
there. Our Home Minister was there. 
The Congress (I) Chief Minister was 
there. They were acting exactly like 
Nero. "While Rome was burning Nero 
was fiddling", that is the saying. They 
behaved just like that. Under their very 
eyes thousands of houses were burnt. 
Nearly 50,000 people were driven out of 
Bombay and one lakh were rendered 
homeless. Almost a loss of Rs. 9000 
crores was created. 

4.00 P.M. 

The death toll was 550, much more 
than that of December. In Gujarat also 
250 people were killed. How did all this 
happen? The Eidtors' Guild has come out 
with a Resolution. The Editors' Guild 
blames the Shiv Sena and the 
Government. It says, "What is alarming 

and inexplicable is that the authorities 
have taken no action against such openly 
provocative propaganda by the pro-Shiv 
Sena outfit." Shiv Sena leaders were 
saying that they must celebrated 
December 6 every month from now 
onwards. So, It also started round about 
on January 6 in Bombay. They were 
trying to carry it forward. They were 
taking pride that, Shiv Sena was 
responsible for the demolition of the 
whole thing. But that Shiv Sena is not 
mentioned here at all. The Editors' Guild 
says, "A noteworthy feature was the 
Muslim citizens had been marked out and 
a systematic attack on their lives and 
properties carried out even after the mob 
violence had abated. The police force on 
all accounts appeared to have abetted or 
even aided the Shiv Sena and its allies 
particularly during the January riots." 
This is what has happened. The Editors' 
Guild has passed a resolution against 
such a thing. Why none of us take note 
of it? Is it beacuse very big statesmen and 
leaders come from Bombay and it 
happened in Bombay? This death toll is 
bigger than the death toll of December. 
Yet they don't speak out. What is the 
point? What is the secret about it? On 
the other hand they say that the Prime 
Minister went there and said that it is not 
a continuation of December 6. What else 
is it? The Shiv Sena takes pride in 
demolishing the Babri Masjid and it takes 
pride in carrying the flag forward. Yet 
the Congress leaders were saying that this 
is not a continuation of December 6. It 
was a continuation, a fascist continuation. 
So many people were killed but actually 
they were parading the streets of Bombay 
in creating terror in everybody, including 
Tata and other industralists also. They 
were very much afraid and they came 
forward but still the Congress 
Government did not move at all. So, 
these things are there. I think, it is very 
bad to miss-such things here. It is not 
mentioned in the President's Address at 
all. The greatest tragedy has happened 
and it does not find a place in our 
President's Address. How can we keep 
quiet? So, about cooperation of all we 
are prepared to cooperate, if they act. If 
they do not act, what is there for 
cooperation? Now there is a dispute 
about the Ayodhya issue. There arc so 
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many issues in the courts. It is now 
referred to the Supreme Court under 
Article 143 on which the Supreme Cpurt 
may act or may not act. Why all these 
disputes were not placed before the 
Supreme Court for its judgement? Why 
was it not done? What is the position 
posed before the Supreme Court? 
Whether there was a temple under the 
mosque or not. If the Supreme Court 
commits itself to saying that there was a 
temple, what happens to the whole 
country? There will be a big catastrophe. 
All the mosques would be demolished 
and there is a movement for it. They 
have not kept it secret. I have a 
newspaper cutting here. I have a 
newspaper cutting of the Hindu which 
says —I quote: "sadhus now claim the 
Jama Masjid also. It may be recalled that 
Swami Vamdev and Swami Muktanand 
exactly a week ago said at a press 
conference here that they rejected the 
Constitution which they described as anti- 
Hindu." The Constitution has been anti- 
Hindu. He has also declared that the 
Sadhus were above the law of the land. 
He further said that if the Supreme Court 
says that there was no temple, then they 
would not abide by the Supreme Court 
judgement. They would go ahead with 
the construction. If the Supreme Court 
says that there was a temple then there 
would be danger for all the mosques. He 
has made that clear. The mosque had 
been demolished by force. It was not 
surrendered by the Muslims. Stating this, 
he further added that they would now be 
made to voluntarily surrender. He said 
they must now surrender not only the 
disputed mosques at Varanasi and 
Mathura but also the Jama Masjid which 
he said was build on the site of a Vishnu 
temple. What is going to be the fate of 
this country which stands for secularism? 
We stand here for amity and enmity is 
being created. The whole society is 
sought to be divided on religious lines. 
They speak of democracy. They are very 
eloquent while defining democracy. But 
what is happening to democracy in 
Bombay? What is happening to 
democracy when masjids arc sought to be 
demolished? It is very bad. Where is 
democracy? Democracy has been divided 
into Hindu votes and Muslim 
votes.. (Interruptions).... 

SHRI N. E. BALARAM: They did it 
in a democratic way...(interruptions)... 

SHRI MOTURU HANUMANTHA 
RAO: They say that they stand for 
Hindutva. That is their slogan. It stands 
for Hinduism. There has to be a Hindu 
nation. No minorities should get their 
rights. The Minorities Commission is 
unnecessary. Article 370 in Kashmir is 
unnecessary. Take away everything. 
Minorities need not be protected at all. 
In her sweet tongue, Smt. Sushma Swaraj 
was talking about minorities' protection 
and all these things. Where is their 
attitude for protecting minorities? Is it 
there? On the other hand minorities arc 
asked to subjugate themselves. Either 
they should abide by Hindu law or they 
should quite. So all minorities should 
quit. This is their slogan. They arc asking 
them to quit India. That is going to be 
Hindu democracy. This is not what we 
value. This is not what we fought for. 
Today the real danger if communalisrn is 
spreading. This is one thing. They say 
that so many people were injured. 
Personally I sympathise with all those 
people who have been injured. But what 
about those lakhs of people who were 
injured and rendered homeless in 
Bombay and Gujarat? So, the point is, 
Mr. Vice-Chairman, that they stand not 
for democracy, not for secularism, not by 
the Constitution, but they arc preparing 
for a separate Constitution itself. That is 
what Vamdev says, and the Constitution 
would be the Hindutva Constitution. This 
was the method followed by Hitler. 
Acharya Golwalkar advocated it Godsc 
killed Gandhiji — he was Godsc's guru, 
the guru of the RSS which is responsible 
for the demolition of this mosque — what 
did he say? He said. "Hitler did the right 
thing. He wanted Germany for the 
Germans and that the Jews shouldn't be 
there; the Jews were driven out. 
Likewise, in India, the Hindus must live. 
The Hindus must be the owners of this 
country. A theocratic State must be 
created. All other religions must 
surrender themselves before them. No 
civic rights also for such people. They 
cannot claim any civic rights." This is the 
philosophy under which they arc 
functioning. That is why it is a very 
dangerous philosophy. It is a menace for 
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all our values, the values of democracy, 
the Constitution, socialism or whatever it 
is. All the values would be smashed. It is 
not a natural calamity to be ignored. It is 
not a natural calamity. It is created by a 
particular section of the people here. The 
BJP, the VHP, the RSS and the Bajrang 
Dal, all of them together have done this. 
And none of them has even disclaimed it. 
In so many words, they have accepted 
such a thing. Since it is a real menace, we 
will have to fight it out. There is no other 
way. But what are the Congressmen 
doing? Arc they rallying people? You 
speak about others' rally. Are you 
rallying people? Except in Uttar Pradesh, 
you have not rallied the people behind 
you, behind secularism and in defence of 
the Constitution. You have not done 
anything. So, simply taking some steps 
administratively and making speeches 
here and there do not matter much when 
we are facing a real danger. So, the 
solution by way of reference to the 
Supreme Court docs not do any good at 
all. If we do anything either way, it is 
going to be a dangerous event, dangerous 
position, for our country. I don't mean to 
say that all the Hindus arc like that. All 
the Hindus are not like that. A majority 
of the people are Hindus in our country. 
They had created this new culture, the 
culture of democracy, and socialism were 
created by the people, a majority of 
whom were Hindus. They were there in 
the forefront along with so many Muslim 
and Christian brethren. People like 
Ambedkar were there. So, it is not easy 
to get into power by all these slogans. I 
don't think it is so easy. They cannot do 
it. But at the same time, unless we do 
something very seriously to fight this 
menace, the people would be affected 
seriously by their propaganda. So, it must 
be taken care of. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): Sir, you have 
taken your time, about twenty-four 
minutes. 

SHRI MOTURU HANUMANTHA 
RAO: How much? 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): You have 
already taken twenty-four minutes. 

Please try to complete. 
SHRI DIPEN GHOSH You can give 

up the second speaker ..........  (interruptions) 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): I am not saying 
that he is not doing achchi bath. 

SHRI MOTURU HANUMANTHA 
RAO: There are so many other failures 
to mention apart from this burning issue. 
As regards the economic situation, it is 
something like a whitewash because while 
we are walking into a debt trap, the 
Government is saying that everything is 
all right. We have got a saying in Telugu, 
(Appuchesi pappukoodu. It means, take 
loans and make merry. So we are living 
on loans, both external and internal and 
that is why certain deficit is made out. 
You cannot be proud of this. When you 
take foreign loans, you must see at the 
same time whether they are helping the 
people in any way. They are not helping 
farmers who produce so many 
commercial crops. There is no market for 
commercial crops like tobacco, cotton 
and so many other items. Their prices are 
going down like anything. 

The total external debt as of March, 
1992 comes to about Rs. 5,21,474 crores. 
Out of this, the external debt comes to 
about Rs. 1,71,000 crores and we have to 
pay an amount of Rs. 38,000 crores as 
annual interest on this huge loan. This is 
the debt trap that we arc in and that is 
not mentioned anywhere. We are 
indebted for so much money to so many 
people; that is not mentioned at all. On 
the other hand, all these things are not 
helping the common people. Prices have 
gone up and arc going up like anything. 
Today, they are saying that inflation has 
come down. But why the wholesale price 
index has not come down? This index is 
231 and it is likely to go up this month or 
in the coming month. Why did the prices 
not come down in accordance with the 
inflation rate? The retail prices are still 
higher. I do not know how the common 
people arc living. How can they earn 
their livelihood if the prices are going up 
even after the Budget? Today's 
Hindustan Times has given an account of 
how the market is faring, how so many 
articles arc being sold and for what 
amount they are being sold. Nothing has 
come down in the market. A cartoon in 
another   paper   describes   the   Finance 
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Minister's basket as full of concessions. 
But all these concessions have not helped 
the starving people. People are- really 
starving and our peasantry is facing 
innumerable difficulties. For instance, 
about 400 mandals are drought-affected 
in Andhra Pradesh. Cotton was sold at 
Rs. 1,400 a quintal last year. And, Sir, 
now it is one thousand rupees. Chillies 
were sold at four thousand rupees and 
they are sold at sixteen hundred rupees 
now. The price of groundnuts was Rs. 
1,300/- and it is only Rs. 700/- now. 
Tobacco is not finding a market at all. 
The price of sugar has been increased, 
but the price fixed for sugarcane has not 
been raised at all. The minimum price 
which they require and which they are 
demanding is Rs. 39/- per quintal. But 
that is not given and they arc allowed 
only Rs. 30/- So, like this there are so 
many things which contribute to the 
sufferings of the people. 

Then, about land reforms so much is 
spoken. Only the other day one 
honourable Minister was replying to a 
question here. In March 1992, they 
started and they were giving the targets 
as to when all the surplus lands should be 
distributed. It is March 1993 now and this 
distribution work should have been over 
by now. But nothing has been done and 
even if it is done, it is not mentioned 
anywhere. In my own State, I know, 
nothing has been done. The point here is 
that it is not only that nothing has been 
done,-but also the Prime Minister's land 
sale is questioned in a court of law. 
Today, the "Indian Express" carries the 
news that the case against the sale of 
land, about 200 acres of land, by the 
Prime Minister and his sons has been 
posted for hearing on the 5th March. So 
this only proves that not only the will to 
distribute surplus land is not there, but 
also bigwigs are involved in avoiding the 
distribution. This is also there. 

The handloom workers are also 
suffering a lot and they are almost on the 
verge of starvation. They form part of the 
rural poor and the rural poor have been 
demanding a minimum wage structure 
because the nominal wage structure that 
is there docs not meet their needs. So, 
they have been demanding a legislation. 
The agricultural labour in particular has 

been demanding an all-India legislation 
under which they can safeguard their 
interests and they can fight for their 
rights. But that has not been mentioned 
in this Address of the President. For all 
these failures, the Government is 
responsible and it must face agitations. 
So many agitations are there and they 
would be there. What to do? All sorts of 
diversions are there. The nation is 
suffering and the common people arc 
suffering. Prices arc going up and they 
arc not within the reach of the common 
people. On the other hand, such issues 
are forgotten and bigwigs are given so 
many concessions. They are minting 
money like anything. For instance, how 
much have the top ten industrial houses 
minted in these four years? Thousands of 
crores of rupees they have earned. But 
the starvation level among the common 
people does not improve at all. It is 
because of the importance of these issues 
that the working people of the whole 
country demonstrated on the 25th 
November, and they are demonstrating 
now. They were saying that their wages 
were going down and they were being 
retrenched under the "Golden 
Handshake" scheme and they were being 
sent home with nothing to cat from the 
next day onwards! That is the "Golden 
Handshake"! Once he gets some money, 
he would be satisfied with it for a day or 
two or for a month or two. But what 
would happend afterwards? How would 
his family live? What is the alternative 
employment provided? No employment 
potential is there. Actually, everything is 
only hoped for! I would like to say that 
the sick industries also can come forward. 
They can be revived and then they would 
have a better future. It is being said that 
under the new economic reforms, our 
industries would have a properous future 
and the common people will be 
benefited. How would they be benefited? 
I have given some figures to show how 
1hcy were not benefited, but on the other 
hand how they arc crushed. That is the 
thing. So, it has become a feature like 
that. While all of us, all the countrymen, 
all patriots and all parties put together 
fight for such human values, fight for 
such economic grievances and think 
about   emancipating   the   common   man 
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from his drudgery, Ayodhya and the 
Mandir and the Babri Masjid and this 
and that are taken up. Even supposing 
the Ramalaya is built on a tig scale 
there, is it going to solve the problems of 
the common people? Even supposing the 
Babri Masjid is restored, is it going to 
save the common people? 

SHRI   SANGH   PRIYA   GAUTAM: 
Not at all. 

SHRI MOTURU HANUMANTHA 
RAO: So, this is the point, and the 
Ramalaya should not be stressed by 
Gautamji. So, the question is that the 
temples have been there. As one of my 
friends was referring to it, why do you 
want to take us back to the 16th century? 
We are in the 20th century. We want to 
cross and advance towards the 21st 
century. Technological development is 
taking place and new culture is there. All 
these things are before us. Ignoring all 
these tasks, why should these educated 
people resort to taking the country 
backwards to the 16th century and create 
troubles about those things? History is 
gone. What is past is past. You cannot 
restore it. You cannot put the clock 
backwards. When such is the position, 
when humanity is advancing, why do you 
create such things and why do you create 
riots? I have no religion. I have no belief 
in God. But still I stand for the amity of 
all religions. I respect religion. I respect 
their sentiments. But what are these 
religious-minded fundamentalists doing? 
Muslim fundamentalists arc also there. In 
Kerala itself, they have created some 
trouble. And what are these 
fundamentalists doing? They arc pitting 
one religion against the other. They say 
one religious-minded man must kill the 
other man or be stabbed. What is all 
this? How is it democracy? How is it 
culture? How is it advancement of society 
towards the 21st century? So, to save the 
humanity, we have to stand together and 
see that the issues of the common people 
are taken up and solved. 

Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): Maulana Asad 
Madni. 
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SHRI YASHWANT SINHA 
(BIHAR): Madam, what is happening to 
the statement of the Home Minister? 

THE VICE-CHAIRMAN 
(SHRIMATI  SUSHMA   SWARAJ):   At 
five o'clock. (Interruptions)... 

SHRI   YASHWANT   SINHA:    What 
exactly is the time? 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS WITH 
ADDITIONAL CHARGE OF THE 
MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI MARGARET 
ALVA): I believe, at the Business 
Advisory Committee it was agreed that it 
would be at 5.15 p.m. The Home 
Minister came here and went away. 

THE VICE-CHAIRMAN 
(SHRIMATI SUSHMA SWARAJ): It is 
at 5.15 p.m. 

SHRIMATI MARGARET ALVA: 
That's what I am told. That's the time 
that the Business Advisory Committee 
has given ......   (Interruptions) 

SHRI YASWANT SINHA: We didn't 
say 5.15 p.m. It could be anytime 
between 4.45 p.m. and 5.00 p.m. That's 
why I said so....  (Interruptions) 

 

"BJP firmly believes that 
construction of Shri Ram Mandir at 
Janmasthan is a symbol of the 
vindication of our cultural heritage 
and national self-respect. For BJP 
it is purely a national issue and it 
will not allow any vested interests 
to give it a sectarian and communal 
colour. Hence Party is committed 
to    build    Shri    Ram    Mandir   at 
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"Duty of the Union to protect States 
against external aggression and internal 
disturbance—It shall be the duty of the 
Union to protect every State against 
external aggression and internal 
disturbance and to ensure that the 
Government of every State is carried on 
in accordance with the provisions of this 
Constitution." 

 
"Effect of failure to comply with, or to 
give effect to, directions given by the 
Union—Where any State has failed to 
comply with, or to give effect to any 
directions given in the exercise of the 
executive power of the Union under 
any of the provisions of this 
Constitution, it shall be lawful for the 
President to hold that a situation has 
arisen in which the Government of the 
State cannot be carried on in 
accordance with the provisions of this 
Constitution." 

 

 

Janmasthan by relocating the 
superimposed Babri structure with 
due respect." 

"We have been betrayed by a party. 

"We have been betrayed by 

a treacherous neighbour." 



369 Statement [3 MAR.  1993] by Minister 370 

 

Shri H.V. Kamath, a very able 
Parliamentarian, said this on 3rd 
August, 1949. 

"Now, coming to Article 277A, we 
have laid, according to this 
Article, certain duties upon the 
Union Government. Firstly, it 
should defend every constituent 
unit against any external 
aggression. Secondly, it should 
protect the State against internal 
disturbance. I suppose Dr. 
Ambedkar and the Drafting 
Committee means that the 
Union Government should 
prevent any internal disturbance 
from occurring in the State. 
Lastly, a duty is laid upon the 
Union Government to see that 
the Government of every State 
is carried on in accordance with 
the provisions of the 
Constitution. As regards the 
last, I am whole-heartedly in 
agreement with the provisions 
that the Union Government 
should make it a point to see 
that every State honours and 
observes the Constitution in 
letter as well as in spirit." 

5.00  P.M. 

 

STATEMENT BY MINISTER 

Orders issued by Election Commission 
of India to Tripura Government to take 

action against Certain Officers 

THE MINISTER OF HOME 
AFFAIRS (SHRI S.B. CHAVAN): 
Madam Vice-Chairperson, 

I had made a statement in the Lok 
Sabha regarding holding of general 
elections in Tripura and matters 
connected therewith on 1st March, 1993. 
Some Hon'ble Members had raised points 
regarding the orders passed by the 
Election Commission of India on 27 
February, 1993 and 1 March, 1993 and 
the continuation of the care-taker 
Ministry in Tripura. 

The Election Commission vide its letter 
dated 27 February 1993 directed the State 
Government— 

(a) to take disciplinary action 
against certain police officers 
mentioned in the said order 
and to complete the said action 
before 21 March 1993 under 
initimation to the Commission; 
and 

(b) to remove forthwith the 
District level officers and the 
officers below the District level 
mentioned in the said order 
from posts connected with the 
election duties under intimation 
to the Commission. 

By its order dated 1 March, 1993, the 
Election Commission in amplification of 
its order of 27 February 1993 directed 
that disciplinary action should also be 
taken forthwith against all personnel of 
any and all Government Departments 
other than the police especially (but not 
restricted) to officers of the general 
administration, such as District 
Magistrates, Sub-Divisional Magistrates 
etc. who were present in the party 
meetings, in addition to officers of the 
police as already directed. The action is 
required to be completed by 21 March 
1993 under intimation to the 
Commission. The Commission has further 
directed that all such officers must be 
removed forthwith from all and any work 
connected with the election duties. 

The Election Commission has clearly 
indicated that the responsibility of 
implementation    of    these    orders    lies 


